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CHHATTISGARH ADHINIYAM
(No. 29 of 2002)
THE CHHATTISGARH INDUSTRIAL RELATIONS (SANSHODHAN)
ADHINIYAM, 1002

An Act to make an amendment in the Chhattisgach Industrial Relations Act, 1960 (No.
27 of 1960),

Be it cracted by the Chhattisgarh Legislature in the Fifty-third Year of the Republic of Inida
as follows :—
t. (n This Act may be called the Chharttisgarh Industrial Relations (Sanshodhan) Shart titte and Com-

mencenient,

Adhtniyam, 2002 (No. 29 o 2002).

{(2) Itshall comic into force from the date al its publication in the Chbatlisgarh Gazetie.
2. In Section 9 of the Chhattisgarh Industrial Relations Act, 1960 (No. 27 of 1960) for sub-section Antendment in Svr-
(1) the following sub-section shall be substituted, namely — tion 9. :

"(1) There shall be an industrial court for the state, consisting of the Presidentand one or more
members as the Siote Govl. may from time to Lime think fit to appoint™.
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